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1
Before the National Green Tribunal, Principal.Bench, New Delhi
Original Application No 252/2023
In the matter of:
Shri Bhera Lal Goyal & Ors. . | ...Applicants

Vs.
Ministry of Environment, Forest & Climate Change & Ors.  ...Respondents
LDOH: 19.05.2023
NDOH: 31.07.2023

LIST OF DOCUMENTS TO BE FILED IN THE CAPTIONED MATTER
ON BEHALF OF RESPONDENT NO. 8 & 9 IN PURSUANT TO THE
ORDER DATED 19.05.2023

S DOCUMENTS DESCRIPTION PAGE NO.
NO.
1 RTI Letter dated | Through RTI the applicant 1
05.06.2023 (Annexure 1) | sought documents from
the concerned
departments.
2 Letter dated 24.04.2018 | Describes that permission | 2
issued by Forest | for project is within the

Department, Govt. of| exception carved in order
Rajasthan (Annexure 2) |dated 13.05.2016, hence,
construction of resort
allowed with conditions.

3 Order dated 31.03.2015 | Vide this order all new 3
issued by Department of | commercial (including
Forest, Govt. of | hotels) and  industrial
Rajasthan (Annexure 3) | (including mining)
activities will be
prohibited in 1 km zone
from these protected area
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boundaries.

Order dated 13.05.2016
issued by Department of
Forest, Govt. of
Rajasthan (Annexure 4)

Vide this order it was
specified that the order
dated 31.03.2015 as well
as 13.05.2016 will not be
a bar to the conversion/
construction of the resort
for which NOC has been
issued by the Forest
Department prior to the
31.03.2015. Hence, the
project proponed by the
Respondent no. 8 is not
barred by the order
dated 13.05.2015 &
31.03.2015.

Public Notice  dated
05.07.2018 (Annexure 5)

By this public notice,
public at large got
informed about allotment
of subject land to
Respondent no. 8 for
project proponed
objection were sought.

Publications in local
newspaper dated
05.07.2018 (Annexure 6)

The public notice was
published

6-7

Bill dated 14.02.2023
favoring Respondent no.
8 (Annexure 7)

Respondent no. 8 bought
trees/ plants/ shrubs for
growing/ developing
green vegetation in &
around project proponed.
Many more to be
purchased.

Sale deed dated
10.01.2022 (Annexure 8

(Colly))

Sale deed of the project
land value @ Rs. 90
lakhs. In terms thereof, the
purchaser/ applicant
herein need to complete

9-13A
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the construction within
time.

Permission dated
04.11.2022 taken from
Rajasthan State Pollution
Control Board
(Annexure 9)

Rajasthan State Pollution
Control Board granted
permission to the project
sire.

14-17

10

Letter dated 04.01.2022
issued by the Special
Secretary,  Govt.  of
Rajasthan addressing to
Officer, Nagar Palika,
Sadri (Annexure 10)

This letter specifies that
allotment has been done
after observing all the
necessary directions.r5fq

18-19

11

Report of Empowered
Committee dated
07.07.2021 (Annexure
11)

This report categorically
mentions  that NOC
granted to Respondent no.
8 for project vide NOC in
year 2018 is wvalid.
Further, there is no change
in order dated 24.04.2018
of Forest Department.

20-21

12

Application seeking
allotment of Project Land
(Annexure 12)

22-52

13

Documents forming basis
of allotment of Land
a. Fard site dated
03.02.2011
.(Annexure 13-a)

b. NOC dated
18.01.2011 by
Nagar Palika, Sadri
(Annexure 13-b)

c. NOC dated
01.02.2011 by
Superintending

53

54

55
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Engineer,
Department of
Water Conservator
(Annexure 13-c)

. NOC dated
01.02.2011 by
Executive

Engineer, Public
Work Department
(PWD) (Annexure
13-d)

. NOC dated
21.01.2011 by Dy.
Chief Forest
Conservator,
Haryana
(Annexure 13-e)

. Letter dated

11.10.2011 issued
by Nagar Palika,
Sadri (Palika)
(Annexure 13-f)

. Letter dated
21.12.2011 issued
by Revenue
Department (Group
3) (Annexure 13-

g)

. NOC dated
18.01.2011 1issued
by Nagar Palika,
Sadri (Annexure
13-h)

- Stating the site land is
not in forest land;
- Project land at distance

of 150-300 mitrs. from
KWLS & out of ESZ.

- Stating the site land is
not in forest land;

- Project land at distance
of 150-300 mtrs. from
KWLS & out of ESZ.

- Stating that Instead of
considering the land as a
pasture (Charagaah), it
should be considered as a
meadow (Magra).

- Land is Gair Mumkin
Magra.

- Stating that project site
given NOC before
31.03.2015. Hence, it is
within the  exception
carved in the order dated
13.05.2016.

56

57

58

59

60
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i. Letter dated
09.09.2016 issued
by District
Magistrate, Pali
(Annexure 13-i)

j. Letter dated
09.03.2018 of
District Collector
Pali, addressing to
Principal
Secretary.
Department of
Tourism,
Rajasthan, Jaipur
(Annexure 13-j)

- This letter 1is all
comprehensive,
extensively dealing with
orders dated 31.03.2015 &
exceptions carved in order
dated 13.05.2016.

61

62-63

14

Copy of attested
documents received
through  RTI  dated
09.06.2023. Noteworthy
is to mention that some of
the said documents of
this bunch have already
been filed/ annexed with
the reply filed -earlier

(Annexure 14 (Colly))

64-93

15

Judgment = passed by
Division = Bench  of
Hon’ble High Court of
Rajasthan in writ titled as
Rituraj Singh Rathore vs.
State of Rajasthan &
Ors., being  WP(C)
10096/2021 (Annexure
15)

This judgment upheld the
exception carved in the
order dated 13.05.2016 to
an extent that in cases
where NOC has been
granted prior to
31.03.2015, _ the
prohibition contained in
order dated 31.03.2015
will not be applicable.

95-98




355

16

Judgment passed by
Single Bench of Hon’ble
High Court of Rajasthan
in writ titled as Smt. Anju
Garg vs. State of
Rajasthan, being WP(C)
2772/2016  (Annexure
16)

This judgment upheld the
exception carved in the
order dated 13.05.2016 to
an extent that in cases
where NOC has been
granted prior to
31.03.2015, the
prohibition contained in
order dated 31.03.2015
will not be applicable.

99-102
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GOVERNMENT OF RAJASTHAN /’\'NNQC_‘\W RS
DEPA%}S OF FORESTS )

No.F.3(10) Forest/2014 Jaipur, dated: 31" 04-20i5

ORDER

The matter of regulation of construction activities around the Tiger
Reserves of Ranthambhore and Sariska as well as in case of Jawai Leopard
Conservation Reserve and Kumbhalgarh Wildlife Sanctuary has been under
consideration of the State Government for past somc time. The State
Government while considering for these protected areas and its surrounding
area so as to conserve the wildlife habitats and wildlife of the said protccted
areas, decides to regulate commercial and industrial (including mining)
activities in one km. distance from the notified boundaries of Critical Tiger
Habitat of Ranthambhore Tiger Reserve, Critical Tiger Habitat_ of. Sdriska
Tiger Reserve, Kumbhalgarh Wildlife Sanctuary and Jawai Leopard
Conservation Reserve. o

:Thc one km zone around these protected areas will be subject to the
following restrictions:- :

1) All new commercial (including hotels) and industrial (including mining)
activities will be prohibited in one km zone from these protected area
boundaries. e

2} No conversion of land will be done by the concerned revenue
authorities in the areas upto one km f{rom the boundaries of these

protecied areas.

By Order,

o D
fE

‘(b.%a)

“15 Addl. Chief Secretary
Copy to the following for information and necessary action:-

Secretary to Hon’ble Chief Minister, Rajasthan.

SA to Hon’ble Forest Minister, Rajasthan.

Dy. Secretary to Chiel Secretary, Rajasthan, Jaipur.

All Addl. Chief Secretaries/Principal Secretaries/Secretaries, Govt. of

Rajasthan.

Principal Chief Conservator of Forests (HoF¥F), Rajasthan, Jaipur

Principal Chief Conservator of Forests & CWLW, Rajasthan, Jaipur

Chairman, Rajasthan State Pollution Control Board, Jhalana

Doongri, Jaipur.

All Chiel Conservator of Forests, Rajasthan

District Collector, Sawaimadhopur/Alwar/Jaipur/ Dausa/Karauli/

Pali/Rajsamand/Udaipur. .

10. Field Director, Ranthambhore Tiger Reserve, Sawaimadhopur/
Sariska Tiger Reserve, Alwar.

11. Dy. Conservator of Forests (Wildlile}, Udaipur/ Rajsamand/Jaipur.

12, Dy. Conservator of Forests & Dy. Fizld Director, RTR-1,
Sawaimadhopur/RTR-I1, Karauli/STR, Sz ska (Alwar).

13. Dy. Conservator of Forests, Udaipur/Alwar/Pali/Jaipur/Karauli/

Rajsamand/Sawaimadhopur/Dausa. :

NOw AL

© o
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Secretary to the Government
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1
2
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4
w57 Principal Chief Conservator of Forests (HoFF), Ra_]astheiri Jalpur &=
6.
7
8
9

Lt .

I

AN N a&i& | 4\
, : N

GOVERNMENT OF RAJASTHAN ,
DEPARTMENT OF FORESTS. - -
No:F.3(10)Forest/2014 : J’alpur, dated 13.05.2016

¥

ORDER e | L

The State Government while considering 'it. expedient for the protected ‘areas and the
surrounding areas of Tiger Reserve of Ranthambhore, Kumbhalgarh Wildlife Sanctuary

and Jawai Leopard Conservation Reserve so-as to conservé the wildlife habitats and-

wildlife of the said protected areas, decides to regulate commercial and industrial

‘48

(including mining) activities in one km distance from the notified boundaries of Critical -
Tiger Habitat of Ranthambhore Tiger Reserve, Kumbh'llgarh Wlldllfe Sanctuary and )

Jawai Leopard Conservation Reserve.

i ‘! ;.h "i -
o {-f,,: e

The one km zone around these protected areas w111 b ;s

restrictions: e

(1) All new commercial (including hotels) and mdustnal (mcludlng mlmng) act1v1t1es
will be prohlbrted in one km zone from the boundaries of these protected areas.

(2) No conversion of land will be done by the concerned revenue authorities in the areas
upto one km ﬁ:om the boundaries of these protected areas. : = :

Notes

(1) This order shall not apply to the conversion/construction of the resorts for whlch No

Ob_]ectlon Certificate (NOC) has been issued by the Forest Department in the past,
prior to 31.3.2015. In other cases of resorts, no conversion/conpMruction shall be
permitted without obtaining specific approval of the State Govermnent grantmg
exemption from this order.

(2) This order will have immediate effect and with thée issue of this order, this
departmeni’s earlier order of even number dated 31.3.2015 will stand superseded and
withdrawn. * ' I

(3) This order shall not be construed as any exemption from the operation of any of the
existing laws, rules or orders of any court or tribunal generally prohibiting or
regulating mining or any other activities in and around the National Parks and

ub_)ect rto the. follo‘l g'i'

Wildlife Sanctuaries. This is only an additional measure for the protected areas

specified herein. 'y
By Order,

.+ (Nihal Chand Goel)
i wAdditional Chief Secretary

Copy to the following for information and necessary action:- H
Secretary to Hon’ble Chief Minister, Rajasthan.
SA to Hon’ble Forest Minister, Rajasthan.
Dy. Secretary to Chief Secretary, Rajasthan, Jaipur.
All Addl. Chief Secretaries/ Principal Secretaries/ Secretanes Govt. of Rajas
Jaipur.

£

Additional Principal Chief Conservator of Forests & CWLW ‘Rajasthan, Jaipur.
Chairman, Rajasthan State Pollution Control Board, Jhalana Doongri, Jaipur.
All Chief Conservator 6f Forests, Rajasthan.
District Collector, Sawaimadhopur/ Alwar/ Jaipur/ Dausa/ Karauh/ Pah/ Rajsamand/
Udaipur.

10. Field Director, Ranthambhore Tiger Reserve ’Sawalmadhour/ Sanska Tiger Reserve,
Alwar.

11. Chief Conservator of Forests, Wlldhfe, J a1pur/Uda1pur :

12. Dy. Conservator of Forests (Wildlife), Udaipur/ Rajsamand/ Jaipur.

13. Dy. Conservator of Forests & Dy. Field Director, RTR-1, Sawaimadhopur/ RTR-II '

Karauli/ STR, Sariska (Alwar).

14. Dy. Conservator of Forests, Udzupur/ Alwar/ Pall/ Jaipur/ Karauli/ Rajsamand/
Sawaimadhopur/ Dausa. 5

T : ¥ :
=0 )
s - (Kumar Swami Gupta)
Officer on Special Duty, Forests
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Rajasthan State Pollution Control Board

—baiastan._, SA-6, Mandia Road, Industrial Area, Pali
P ]
e atyeniveg Phone: 02932-231616
Sl
Registered
FileNo : F(Tech)/Pali(Desuri)/6582§1)/2022-2023/1321-1322
OrderNo: 2022-2023/Pali/9022 Dispatch Date:  Nov 42022 5:47PM

Unit Id : 122805
M/s RANAKPUR LAKE VIEW RESORT

"4, W/0 KHUSAVEER SINGH, KADAMB VAN,
JOJAWAR,JOJAWAR (VILLAGE), JOJAWAR (GP),
MARWARJUNCTION (BLOCK), PALI (DISTRICT),
RAJASTHAN,306022 , Jojawar

Sub:

Ref:

Sir,

Consent te Establish under Section 25/260f the Water (Prevention & Control of Pollution)
Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Your application(s} for Consent to Establish dated 19/10/2022 and subsequent correspondence.

Consent to Establish under the provisions of Section 25/26of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred
as the Air Act) as amended to date and rules & the orders issued thereunder ,is hereby
granted for your LAKE RANAKPUR RESORTS plant situated / proposed at KHASARA NO
4603, VILLAGE SADARI, TEHSIL DESURIDISTT PALJ RIICO INDUSTRIAL AREA , Desuri
Tehsil:Desuri District:Pali , Rajasthan under the provisions of the said Act(s). This consent is
granted on the basis of examination of the information furnished by you in consent
application(s) and the documents submitted therewith, subject to the following conditions:-

1 That this Consent to Establish is valid for a period from 19/10/2022 to 30/09/2027 or
date of commencement of production / commissioning of the project or activities
whichever is earlier.

2 That this Consent is granted for . manufacturing / producing following products / by

products or carrying out the following activities -or operatidn/processes or providing
following services with capacities given below:

Page 1 0of 7
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§ ional Office Pali
Rajasthan State Pollution Control Board
- SA-6, Mandia Road, Industrial Area, Pali
i W e, S
e e s e
AW Phone: 02932-231616
R
Registered
FileNo :  F(Tech)/Pali(Desuri)/6583(1)/2022-2023/1321-1322
Order No: 2022-2023/Pali/9022 Dispatch Date:  Nov 42022 5:47PM
Unit Id : 122805
Particular Type Quantity / Capacity
Banquet Hall Activity 100.00 PERSON
: T : CAPACITY
CONFERENCE HA;LL o Activity 100.00 PERSON
o CAPACITY
GARDEN c Activity 100.00 PERSON
. - CAPACITY
HOTELA’CTWIT.Y (DOUBLEBED) - .. Activity 52.00 DOUBLE
o : ' BEDDED
) ROOMS
RESTAURANT ’ - Activity 120.00 SEATED

3 That in case of any increase in ~capaci.ty or addition / modification / alteration or change in
product mix or process or raw material or fuel, the project proponent is required to
obtain fresh consent to establish. : ’

That the control equipment as proposed by the "applicant shall be installed before trial
operation is started for which prior consent to operate under the provision of the Water
Act and Air Act shall be obtained. This consent to establish shall not be treated as consent
to operate.

5 That the quantity of effluent generation and dispesal along with mode of disposal for the
treated effluent shall be as under:

Type of effluent Max. effluent Quantity of Quantity of treated
generation effluent to be effluent to be disposed
(KLD) recycled (KLD) (KLD) and mode of
disposal
Domestic Sewage 65.000 NIL T 65.000
To be treated in STP
and to be used in
"plantation and
horticulture

Page 2 of 7 \ /\
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gional Office Pali

Rajasthan State Pollution Control Board 15
—_Raasiheil..... SA-6, Mandia Road, Industrial Area, Pali
P
SoSvERey Phone: 02932-231616
REE
Registered
FileNo : F(Tech)/Pali(Desuri)/6583(1)/2022-2023/1321-1322
OrderNo: 2022-2023/Pali/9022 Dispatch Date:  Nov 42022 5:47PM

Unit Id : 122805

6 That the sources of air emissions along with pollution control measures and the emission
standards for the prescribed parameters shall be as under:

Sources of Air Emissions Pollution Control Prescribed
Measures

Parameter Standard

D.G.SET( 120KVA} ACQUSTIC
ENCLOSURE,
ADEQUATE AIR
POLLUTION CONTROL

| MEASURES

D.G.SET( 62.5KVA) ADEQUATE AIR
POLLUTION CONTROL
MEASURES

.7 That the hotel shall have to submit land ddcuments regarding commerciai [/
industrial purpose within one month issuance of this Consent to Establish under
Air Act, 1981and Water Act, 1974 failing which, appropriate action shall be
initiated against the proponent. .

8 That this consent is being issued considering capital cost of project as Rs. 894.00
lakhs.

9 That the hotel have to comply guidelines issued by the State Board vide H.O.letter
no. F-14(5 Adm)/ RPCB/PLG/ 1206- 1243 dated 30.06.2021

10 That hotel management shall maintain plantation at least in the 33% of total area
within hotel premises & construct rain water harvesting structures for rain water
harvesting within their premises.

11 That, hotel management shall obtain separate consent to establish for any
additions/ changes/ alteration /expansion.

Page 3 of 7 )
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. Rajasthan State Pollution Control Board
—Raathan ., SA-6,Mandia Road, Industrial Area, Pali

ST i I e, VO 4

Phone: 02932-231616

Registered

FileNo : F(Tech)/Pali(Desuri)/6583(1)/2022-2023/1321-1322
OrderNo: 2022-2023/Pali/9022 Dispatch Date:  Nov 42022 5:47PM

Unit Id : 122805

12 That the hotel shall comply following conditions:-
1. That this consent is not an evidence for ascertaining the title of land and Iland
use & the hotel shall obtain necessary permission/approval from the competent
authority. i.e. UIT/local body/Panchayat/Forest/Revenue department/Irrigation
and water resource /other competent authority etc. '
2. That the issue of this consent does not bestow any legal right. The hotel is
required to seek requisite clearance/license/permit/ NOC required under statutofy ]
obligation  stipulated wunder the laws of central 'go'vern'ment/state
government/court orders. . .
3. That the domestic effluent generated from- Hotel activities shall be treated in
Sewerage Treatment Plant/other adequate arrangeniehf. "i_‘hat no waste water shéll
be discharged out side the premises in any case and the hotel shall .rhaintain Zero
Discharge status strictly. )
4. That this consent is valid for hotel with 52Double Bedded Rooms,
Restaurant-120 Seated, Banquet Hall -100Person Capacity, Garden - 100 Person
Capacity, Conference Hall - 100, Person Capacity, with Kitchen & othér  basic
services for hotel activity only. That the hotel shall provide‘ and maintain . 0il &
Grease trap in good condition, so that oil & grease coming with waste water"frofn in
house kitchen/laundry will retained in the trap. That the hotel shall comply. with
all the provision of the Water Act 1974, Air Act 1981 and the EP Act 1986. S
5. That the hotel shall not withdraw ground water without prior permission from
the competent authority for the purpose. N .
6. That this consent is being issued without physical verification / inspection of
hotel for adequacy of pollution control measures provided and compliance of o
provisions. And, if on verification any violation is observed, .this acknowledgement
shall be revoked and legal action shall be initiated accordingly. -
7. That this consent is issued to the hotel on the basis of documents submitted by
the applicant, if any discrepancies is found in the document/facts submitted by the
hotel then the consent shall be treated as revoked without any further notice and
the hotel shall be liable for action in accordance with provisions of law.
8. That this consent is valid subject to the fulfillment of all the other statutory
requirement in other laws/acts/rules as applicable. That all orders, directions,
guidelines and standards laid down by the board from time to_ time shall be
complied.
9. That issuance of this consent would be subject to post audit of pollution control
Measures (PCMs) and consent conditions. In case, it is found during post
inspection, the industries have flouted conditions of the consent / authorization /
or inadequate PCM, the acknowledgement will be revoked and directions for
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. 3 7 &gional Office Pali

) - Rajasthan State Pollution Control Board 16
—Daiasthan... SA-6, Mandia Road, Industrial Area, Pali
- P
“ﬁ%%@h 5;“57 Phone: 02932-231616
Registered

FileNo : F(Tech)/Pali(Desuri)/6583(1)/2022-2023/1321-1322
OrderNo: 2022-2023/Pali/9022 Dispatch Date:  Nov 4 2022 5:47PM

Unit Id : 122805

closure will be issued under section 33A of the Water Act, 1974 & under section 31A
of the Air Act, 1981 without any further notice.

13 Other conditions:-

" (a) That the hotel shall comply the Noise Pollution (Regulation and Control) Rules,
2000 and amendments thereafter if any.

-"{b) That the State Board reserves the right to initiate legal proceedings/recovery of
':fees of gap period(If applicable), in accordance of law against the hotel for
-operating without obtaining prior acknowledgement during previous period, if
operated. . )
(c) That the water flow meters shall be provided at all suitable points to measure
quantity of daily water consumption, waste water *generation. Daily record of the
same shall be' maintained and to be submitted to the Board. That unit shall not
exceed maximum water consumption from 73.0KLD and separate water meters
shall be installed to measure the quantity of water consumption and Also record of
daily water consumption shall be maintained properly.
(d) That this consent shall not be valid for classification of the hotel under category
of 3 star & above and the hotel will have obtained fresh consent for the same.
(e) That the manage’mént must comply the responsibility for periormance
evaluation and implementation of pcllution contrs! measures and hotel shall not
commence hotel activities . unless the satisfactory installation/operation of the
aforesaid pollution control measures.
() That the grant of consent does not absolve the project proponent from the other
statutory obligations prescribed under any other law or any other instrument in
force. The sole and complete responsibility to comply with the conditions laid
down in all other laws for the time-being in force rests with the hotel/ hotel/
project proponent. '
(g) That the hotel shall not install any source of air pollution (excuding DG set of
625KVA & 120KVA with acoustic enclosure and adequate stack height) without
obtaining prior consent to establish & consent to operate from the Board under the
provision of Air (Prevention & Control of Pollution) Act'81,
(h) That suitable air pollution control arrangements will be installed to control
fugitive air emissions generated from the process of handling of materials.
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\6 9 amonal Office Pali
_= Rajast State Pollution Control Board

M—-B@lﬁﬁhﬁﬂ—n SA-6, Mandia Road, Industrial Area, Pali
NN
\%%@Ew,,. Phone: 02932-231616

Registered

FileNo : F(Tech)/Pali(Desuri)/6583(1)/2022-2023/1321-1322
OrderNo: 2022-2023/Pali/9022 Dispatch Date:  Nov 4 2022 5:47PM

Unit Id : 122805

14 Other conditions:-

’ (a) That the hotel shall provide peripheral drainage system to cater leakages of

i untreated/treated waste water to avoid interring the same into near water body.

i (b) That solid waste generated from the hotel shall be collected properly and

: ~ disposed of as per provisions of Municipal Act.

l (c) That used CFLs/ FLs should be properly collected and disposed off/sent for

LR recycling as per the prevailing rules/guidelines issued by regulatory authority. Use

: 5 ‘ of solar panels also may be done to the extent possible.

; {d) That the management must comply the responsibility for performance

evaluation and implementation of pollution control measures and hotel shall not

commence hotel activities unless the satisfactory installation/operation of the

: aforesaid pollution control measures

i . (e) That the hotel shall apply for renewal of consent to operate at least 120days in

‘ advance prior to expiry date of this consent letter else additional fee shall have to
be deposited in accordance with the Rajasthan Water & Air (Prevention & Control
of Pollution) (Amendment) Rules till date.

15 The hotel shall have to comply with the provisions of Water (Prevention & Control
of Pollution) Act'1974, Air (Preveniion & Control of Pollution) Act'1981 &
Environment (Protection) Act'1986& the standards prescribed therein under the
general guidelines and/ or directions issued by the Central Pollution Control Board
or the Rajasthan State Pollution Control Board time to time.

i ’ ' 16 That, notwithstanding anything provided hereinabove, the State Board shall have the

’ power and reserves its right, as contained under Section 27(2) of the Water Act and

; S under Section 21(6) of the Air Act to review anyone or all of the conditions imposed

’ here in above and to make such variation as it deems fit for the purpose of compliance of
the Water Act and Air Act.

17 That the grant of this Consent to Establish is issued from the environmental angle only,
and does not absoclve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete

i responsibility, to comply with the conditions laid down in all other laws for the time-being

: in force, rests with the industry/ unit/ project proponent.

18 That the grant of this Consent to Establish shall not, in any way, adversely affect or
jebpardize the legal proceedings, if any, instituted in the past or that could be instituted
against you by the State Board for violation of the provisions of the Act or the Rules made
" thereunder.

This Consent to Establish shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The project proponent will comply
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%8 Qgional Office Pali
T Rajasthan State Pollution Control Board

\Jiis:jv _ SA-6, Mandia Road, Industrial Area, Pali
P e ]
T Phone: 02932-231616
_EE
Registered
FileNo :  F(Tech)/Pali(Desuri}/6583(1)/2022-2023/1321-1322
Order No: 2022-2023/Pali/9022 Dispatch Date:

Unit Id : 122805

17

Nov 42022 5:47PM

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time, be specified by the State Board under the provisions of the aforesaid Act(s).
Please note that, non compliance of .any'of the above stated conditions would tantamount to
revocation of Consent to Establish and project proponent /' occupier shall be liable for legal

action under the relevant provisions of the said Act(s).
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CHAPLER-
LIGHIIGHTS OF_THE PROJLCE
| NAMLE O THE UNIT TNATURE AND RESORT FARM
2 ADDRESS OF THE UNI't :VILLAGE - DEVAIR

- TEHSIL - BHIM
: DISTT- RAJSAMANAD (RAJ.)

3 CONSTITUTION OF THE UNIT : PROPRIETORSHIP
N ACTIVITY ’ : A RESORT
B NATURE & FARM

WHEREABOUTS OF THE PROMOTER

w

(A)NAME OF THEPROMOTER ~ * gwT. INDU KUMART ’
FATHER NAME ; W/SHRI WHUSHV EER STNRH
ADDRESS : VILLAGE - JOJAWAR . :
‘ : : DISTT - PALI (RAL)
. AGE o VEMR

EDUCATIONAL QUALIFICATION : EDUCATED

6. INSTALLED CAPACITY : A RESORT - 20 COTTAGE

: BNATURE & FARM- 20 BIGGA
T CAPACIHY UTILLIZATION (PTYEAR - 10%

tlao YEAR- 60%
“gn YEAR - 80%

T

D WORKING DAYS SR DAYS PAL

Hioalbtd

SHIFT : DOUBLE sHIF1

e

CRSEERES

U] MAN POWER REQUIRED : A RESORI

MANAGERS-
KITCHEN STAFF-
WAITERS-
HOUSE KEEPING
AND ROOM BOYS- 5

4 TN s

:BNATURE & FARM
FIX LABOR- 3

Yrdu en———
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2 9
. , : CONE e PROICH RS INTACS
A ' (A) LAND 10.20
- (B) BUILDING 132,50
N (C)PLANT & MACHINERY 32.00
: (D) PRE-LIMINERY EXP. 1.55
(SECURITY ETC.) .
(E) WORKING CAPITAL 3.75 .
TOTAL: 220.00
v
12. SOURCES OF FINANCE T RS. IN LACS
(A) PROMOTOR'S 22.00
CAPITAL
(B) FORM BANK 198.00
. FINANCIAL INSTITUTE . i
TOTAL - 220.00
13 BREAK 'VEN POINT 92.25%

— Contd..... Page 3
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CHAPTER I .
INTRODUCTION OF TUEPROJECT

1. Mhe Achivities and Production and its used :

The Purposed unit of Nature and Resort Farm Project. In Resort/Farm service of Bar
and Restaurant services. .

(3]

Promotors :

The unit is Promoted by a Proprietorship Firm and the Bio-Datas of the Proprietor is
as under :

Shri_Khushveer Sinph Jojawar S/o Shri_Zalam Singh, Aged 44 Years Resident of, ._

Village- Jojawar. Distt- Pali, (Raj.) is Safficient Knowledge about this Line.
e is Well Mannered and Sincere fellow. He Will Look after the Management of the

unit.”

Contd..... Page + .
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CHAPTER:V]

PROJECT COSTTESTIMATES

I COST OF PROJECT :
The Total Cost of Project is Work-Ont to Rs. 200.00 Lac. The Break up of the
Estimates are as under :

........... S.N.PARTICULARS RS. In Lacs

(a) Land Tt 10267

(b) Building 152.50

(c) Plant & Machinery 52.00

(d) Pre-Liminery exp. . .55

(Security etc.)
. (&) Working Capital - 373 f .

0

(a) Land :-

The Promotor Smt. Indu Kumari has Purchased 25 Bigga Agriculture
Land at Distt. Raj¥imand and 3 Bigga Land is Convert ito use for

EA- S

Resort Purpose.

(b) Building :-
The Details of the Building with their details cost estimated are
given in Annexure. Total cost of plant & Machinery is estimated at I

Rs. 338 Lacs.

W
o
0
<

(c) Plant & Machinery :- '
The Details of the Plant & Machinery with their details cost estimated
are given in Annexure. Total cost of plant & Machinery is estimated 52.00

at Rs. 58.57 Lacs.

(d) Working Capital Requirement :-

A Working Capital of Rs. 3.75 Lacs Require initially 1o cnable

the unit to Fuction Smoothly. As indicated in the Annexure

total Working Capital has heen estimated Keeping in view

the Avaifubility Consumable needed fur the proposed unit. . .

] MEANS OF FINANCIE -

Total meany of finance Propused as Under ;-

SN PARTICULARS RS I Lags

(a) Promotor' s
Capital

(" From Bank
Linancial Institue

[IWARVY

TOEAL 2lou
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CHAPIER-A
L Cost of Production ‘ . .

Annesure VI given the details break up to the cost of Production
and Protitability estimation for the Project on the Basis of Plant &

Machinery and Utilization of the Capacity. - 0
2 Installed Capacity & Anticipated Production :
The Installed Capacity of the Project is 20 Coltage in Resort. The
Capacity Utilization of the Project is 40% for Ist Year, 60% for g
IInd Year and 80% for Subsequent Year.
3 Raw Materials and Consumables :
The Requirement of Raw-Materials and Consumables for the
Proposed unit has been detailed in annéxure V. The Price of the
Raw Materials have been Considered on the Basis of the Prevailing .
Market cost of Raw Materials at the Proposed L.evel of Production
. , Would be Rs. 25.30 Lacs.
' 14 Power, Fuels & Waler ; :

The Requirement of Consumables for the Proposed Level of the Praduction
. - s estimated and Considered the Prevailing Market Rate. The Main
Consumable are LPG, Fire Wood, Coal. The Cost of Consumption Shail be Rs.  2.60 Lacs.
The Requirement of Power has been estimated as per as connected Load. The
connected Load of the unit Will be for production and lighting purpose.

Annual expenditure on Power for Ist Year Would be Rs 4.81 Lacs.
3 Salaries & Wases ; .

The Main Power Requirement together with their salaries and wages
during the first year of the operation would be shown in annexure VII, .
The first Year estimation is Rs. » 11.88 Lacs.

6. Operating Expenses :

The Provision for Crockery & Cutlery expensed uniform & Laundry expenses. -

Freight & Decorative expenses, Kitchen, Building. Plant & Machinery.

Furitwie Maintenance Charges. Music and T.V. expenses and renovation

and up gradation of hotel Machiners & equipment, which is pruvision for Rs. 340 Laes,

T Adminystrative Qverhends |

The Provision tor Rs 2,48 Lacs has been made against misc. overheads
in the first year of Operation (o take care vf expenses such as printing.
Stationery, Postage. Travelling, Telephone ete.

N Deprecrinon

Deprecmion has been caleulated on stughy Line method and the rate o
depreciation has been taken under :

Building 10%
Plant & VLachinery [
Farmitire & Haistires 10",

\'Y\ NN \@r\-\_
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9 fnterest
The Rate Interest has been taken 11% p.a. for termn loan, Credit loan
facilities

10. Sales Realization :

Totat Sales Realization for the Resort 117.31 Lacs

by way ol Restaurant income, Bar income, Cottage Ward, Farin & s
Other income eic. for the first Year.

Il Profitability :
After 1aken 1nto consideration of various elements of services the profit . . ¥
- . . . 23 82 By
betore tax at the proposed level of services for first year comes to Rs. 22.82 Lacs. j ﬁ}& y
. RIS
12 Conclusion . gﬁ:: £ 3
St
The Profitability of the project as indicated by the after tax may be ; kfa;i’i &
considered good. There is adequate cash generation out of the services § ”gga X
activity to meat repayment of firm loan as well as interest there on and i
outside liabilities. Hence the Project may be financed on the terms and : ‘ﬂ{‘ A
conditions of the banker or financial institution. . I h
s
ANNEXURE-| : ‘zf}‘%}“ :
PROJECT COST ESTIMATION - : L :’%;4;;'»*‘3
. e B iy
. . ity
. (a) Land 1%1,%4"
(b) Building i
* {¢) Plant & Machinery . i
3 i
]

(d) Pre-Liminery exp.
(Security etc.)

(e) Working Capital 375

TOTAL: 220.00

MEANS OF FINANCE :-
RS o baes

220n

ta) Promotor' s
Capial :
(b) From Bunks . ' jus.uy’
Financial Institute ’ T Lo
TO1AL - _ A,
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NNEXURE-I

‘OST OF BUILDING :

f'\')

RS. In Lacs

() Cottage 20 /@ 5 Lac per Cottage . 110.00

(b) Boundary Wall L5500

(¢} Restaurant, Kitchen & Ottice Bldg -

(d) Swimming Pool .

te) Garden Development : : L

B. BUILDING FOR FARM . :

(A) Godown & Rooms -+~ o ' 215 )
o] : : _153.23 :

ANNEXURE-HI
COST OF PLANT & MACHINERY :

. - ’ S.N. PARTICULARS RS. In Lacs

A.FOR RESORT :

(a) D.G. set 63KVA 2.
(b) Furniture, Fitting & A.C. etc. 16.
(c) Kitchen Equipments 2.
(d) Utensil & Crockery 2.
(e) Tube Well & Fittings 2.
25, .
B.FOR FARM .
(a) Development of farm for Plantation 3.30
: . () Plantation ol .
i b Suled Musali ) .
K 2 Asaa Gandha .
N 3 Guoogal
4 Katihan
5 Lemon Gruss 330
ter Fanm Eqaipments [URR)
1)y Water Tanker lor Storage 220
te) Drip system (Superline) : 1650
' 51.70
Add : Transportation & Other exp. 0.3

. Total : 52,00 Lac.

B IR T N, PRV

Contd..... Page v
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ANNEXURE:(Y ’
SIATEMENT OF PRE-OPERA TN B & PRELIMINARY L XPENSES -
SN PARTICULARS RS Wlacs
ta) Preluminery Fap
Security (Power, Gas and etc.) 1.61
and Misc Exp.
1.61
Total 1.61
ANNEXURE-V
REQUIREMENT QF RAW MATERIALS : :
SN.PARTICULARS oy. Rate AmountRs.
(a) Cold Drinks 100 8.00 800.00
(b) Mineral Water 100 10.00 100000
(c) Restaurant Materials - - 3500.00
(d) Ice-Creams 100 10.00 1000.00
(e) Food & Beverages 50 30.00 1500.00

TOTAL: 7800.00 *

Yearly Requirements is 7800.00 X 350 = 2730000.00
Say Rs. (I Lacs) 2730 Lacs

() R.iu Matertals & Consumable } 209000.00 .00 2080004090
(b) Povver & Fuel 112 31000.00 0.00 31000.00
(v) Saktnes & Wages I 100000.00 0.00 [DIVURE]
1) Operating Expenses | 29000.00 0.00 29000.00
(e) Adminitrative 1 20000.00 0.00 20000.00
TOTAL : 389000.00 0.00 ... _ . 38500000

Say Rs. (In Lacs) 3.89 0.00 3.89

Contd L Page T
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ANNEALREAA]
VAN POWER REQUIREME

SNCPARTIOU T ARS Na ol NMuanthly Fotal Annua
‘o, MLun Power Salary Saliry Salary
A OSLEH Sevhion

FOR RESOR]

Manager 3 §000.00 24000.00 288000.00
Kitchen Staft’ 6 3500.00 + 21000.00 252000.00 -
Waiter © 4 3500.00 14000.00 168000.00 . .
House keeping & Ruom Boys 3 3500.00 17500.00 210000.00
' FOR FARM : ' ,
Fix Labour 3. . _ _...._350000 1030000 126000.00
TOTAL:  22000.00 87000.00 1044000.00 B
Add ; 20% Benelit . 17500.00 210000.00
104500.00 1234000.00
Say Rs. vin Liwsy 1251
. \ Y ‘A AN \&N\_’
Contd..... Page 11
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ANNEXURIE-VIHI

Warking [xss © 303
ulizaton Capacity ) v 0"
| COST QF PRODUCTION :

1. Cost of Peoduction . N 25.30 .

Raw Materials & Consemalble

(As per Annexure V')

ii. Power. Fuel & Water

(a) LPG:
b Cylinder per day €J Rs. 360/- 131400.00
each (1 X 360/- X 363)

* (b} Fue Woad :

1 Qul. per day 4 Rs. 200/- per 73000.00
gl (1 X 200/~ X 363) '

(c) Coals .

25 Kg. per day ‘@ Rs. 625/- per 91250.00
QUl. (0.4 X 625/- X 363) .
(d) Power : 325600.00

(40 X 130 X 24 X 363)

821250.00
Say Rs fInlaes. - 820

- HLR0

(As per Anneswe VI

n Operating Expenses,

Commission to Traveling Agent 13500.00
Sttt Unitorm ete 16300.00
Crachers & Cutlers | ap 16500 00
Freightenp 11000.00
Comerance bap 198 on

© Upheep & Decoration | ap. 1750000
Kitchen Maintenance 28500.00
Music & TV, Enp. 13500.00
telephone 1:ap 3906U0.00
Advertisement & Publicity 1 ap 2udtham
Restaurant Mannenanee 39600.00
Building Maintenanee 3300000

' Plant & Machiners Mamtenatiee . 49300 Q0

347000t

say Rs. (In Laes) adT

odue e

Contd..... Page 12
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Admmisbatis e Overheads .

407

Rent, Rates & Tases 8000.00
foomti 1npee 27300.00
Postage & delograneame 220040 -
Bank Charges 2200.00
Itaschng Exp. 30800.00
Generator ALsintenanee tLOnD.0G
Samtation Fxp. 5500.00
Newspapers & Periudicals 5500.00
Whitewash & Paints 39600.00
Sundiy Lixp 13200.00
Legal Fap 11000.00
Business Promation Exp. 39600.00
House Keeping Exp. 39600.00
Printing & Stationery 13300.00
237000.00
Say Rs. {In Lacs) 2.57
Interest
Term Loan Rs. 198.00 Lacs @ 11% P.A. 2178000.00
2178000.0 -4~
Say Rs. {In Lacs) 2178 :
Despreciation :
" (a) Plant & Machinery of 780000.00 .
Rs 52.00 Lacs id) 13%
(b Bl of Rs. 152,50 Luos d 107 1523000.00

2303000 00

Say Rs. (In Lacs) RERTLY

\"(\ A\r\ K\M
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Sates Realizaton
- . - - - . - . e e e ke - s M
SNCPARTECT T ARS O R R VTATTTINIES

A Reson Cottage neome

' 020 Cottage ot Rs 2200 -
N 10N 2200 N 365 SG30000.00
(b Cottage Servace Charge 43u000.00
TOTAL 7600000.00
Nay Rs. {1n Lacs) 76 00 Lacs
) B. Restaurant income : )
{a) Cold Drinks 100 20.00 2000.00
(b) Mineral Water 100 20.00 2000.00 .
(¢} Hot Drinks, Snakes & Tofte etc. - - 2000.00
(d) lce-Creams 100 25.00 2500.00 : °
. (e) Foud & Beverages 30 50.00 _ 250000 ¢ .
) TOTAL 11000.00
Yearly Restaurant Income is 11000.00 X 350 = 4015000.00
. ’ Say Rs. (In Lacs) 40.15 Lacs
¢ Net Bar Income : 385 taes
D Net Agricultural Incomg : * 6 U0 Lacs
(LS NIV I W E I S R In Laesy [ RN I QRO
. trofit fetore Tay
Saies Reahzation - Costol Producuon
[N VAR Y I Y450 - 22 81 Laes

Contd..... Page 14
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JA8.07
69.25
1739

1731

7.43
11.88
3.46

25.30

Nk

409

iv. Operating Expenses
47.32 X 100

IFix Cost X 100
Contnbution

POINT ANALYSIS .
Raw Materials
Power, Fuel & Waler

iii. Salaries & Wages
Administrative Qverheads
Interest

ili. Depresiation

1.
i,
i

i,

-IN

BREAK EVIN
Net Prafit hefore Tax

Recents
Variable Cust -
Contnibution
Fixed Cost :
BEP -

SNCPARTICHE WRS
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AWNANENTREEN .
PROFITABILTY ANAL Y5151 OR 5 YEARS :
Rs. 1n | aes
SN OPARTICULARS ! 1 I ) 1A \
Na, of Working Days 365 363 363 3635 3635
Capacity Utilization 40% 60% .70% 0% §0%a
sales Realization 117.31 175.98 0530 20530 T2363,
( ast of Production ) . .o N
1 Raw Materials and 2530 3795 . . 4427 - . 4127 T 5060 )
Consumable L <0 . ’
u Power, Fuel & Water 821 R TS T 12.99 12.99 14.85
iii. Salaries & Wages 11.88 ©17.82 . 20.79 20.79 23.76
i Operating Expenses 3.47 5.20 Go6 - © 606 . 695
‘v Administrative Overheads 237 373 4.08 408 C497
v Depreciation 23.05 20.32 17.96 5,88 14.03
v Costuf Production 6699 . 96.17__ 106,44 104.35 13.17
vist. Profit before tax & Interest 4372 1981 . 9887 100.94 119,46
v leresi T LT ta 30_ a0 T RR)
v Profit before Las 63.31 86.76 93.24 1,10
Resort 17.3 57.81 80.16 86.64 10846
Farm 5.50 5.50 6.60 6.60 . 270
\ o Provision for tas 413 ... . 1628 2297 24,02 3147
s Net Profitalter tax 18.70 47.02 03,706 08,32 8468
Add; Depreciation 23.05 20.52 17.96 13.88 14.03
siii Cash Acerued 47,73 67.35 1 84,20 sl
Less @ Drawings 110 11.00 16,50 27.50 9,50
Instaliment 39.60 39.60 34.60 39.60
aiv Net Cash Accrued 1.03 17.77 13.74 632

Conud ... Page 16

%1

. Af




. 33
16:: . '
CHAPTER-XIT
SEATEMENF O PROJECTED BALANCE-SHEETS FOR FIVE YEARS
) Rs. In i s
SN PARTICULARS I It 1t AN ¥
Loabilities
Capial 22.00 22.00 22.00 22,00 22.00
Reserve & Surplus 17.60 33.61 100.89 141.71 T 176,90
(Net Profit) ’
Secured Loan . :
Ferm Loan 158.40 109.08 79.20 3900 .00
Cash Credit 0.00 0.00 900 0.00 0.no
tUn-Secured Loan 0.00 0.00 Y 100 000 .
Current Liabilities -
Sundry Creditors _0.00 0.40 0.00 0.00 0.00
1OTAL 198.00 184.69_: 202.09 203.51 198.90
Iived Assets 214,50 191.46 i70.13 153.17 137.29,
* I ess Depreciation 23.05 20.52 17.90 15.88 » 14.05
Net Assets 191.46 161.48 15324 13733 123.30
Prehmenery Eap, 1.55 1.55 153 1.5% 1.35
Iy estmient 0.00 0.00 0.0u 0.t 0.00 .
Stock i Hand 3y 3.89 3 3.89 3.89

Cash & Yank Balance 110 11.77 4340 0 LM
* TOTAL - 198.00 184.09 L2024 19890
Hani. £ ¢ Haon n.0¢ 0.00 e i thine
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SEATEMENT OF RE-PAYMENT OF INSTALLMENT AND INTEREST ON TERM LOAN . . ¢ f;’g;z[f
' e e : %‘&%: i
il
’ T T o . ’ ' ) i ?Ef{iﬁ’z}?ﬁ
. YEAR QUARTER  OPENING INSTALLMEN] INTFRIST b B
........................................... C e e e e e e e e ?ﬁ:‘xf‘}‘%
198.00 5
ot | 198.0u 240 3in
1 188.10 9.90 530
I 178 20 9.90 350
v 168.30 990 J40 20,90
ul i 158 40 .90 4,40 .
' " 148.50 9.00 1.2
1 138.60 9.90 N
v 128 7 9.90 10 10,50
(i 1 118.80 9.90 330
H 108.90 9.90 350
1l 99.00 9.00 330
A 89.10 9.00 2,20 12.10 .
04, I 79.20 9.90 2.20
i 69.30 9.90 2
1 39.40 9.90 2.20
v 49.50 9.90 L10 7.70
05. I 39.60 9.90 1.10
i 29.70 9.90 114
m 19.80 *9.90 | {u
A" 990 9290 wm HRT
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Govt.of Rajasthan

Office of the District Collectror, Pali
No.Revenue/2018/ {212~ Dated 9 March, 2018

To. .
The Principal Secretary, ‘
Department of Tourism,
Rajasthan, Jaipur.

Sub: Allotment of land to Smt.Indu Kumari w/o Shri Khushveer Singh,. -
Village Jojawar (District Pali) for Tourism project. approved by '
Tourism Department in 2010-11 at S.No.12,

Ref: Your letter no. F.9( )Inv./DT/2018/28198-203 Dt.23.2.18

Sir,

This is regarding allotment of land to Smt. Indu Kumari w/o Shri Khushveer
Singh, Village Jojawar (District Pali) for the Tourism Unit project approved by
Additional Director {Administration), Tourism Department, Rajasthan, Jaipur and
=cnt to this office vide letter no. F.9(148)Hotel/TD/2010/1264 dt. 21.01.11. The
project appear again in the list at S.No.12 (2010-11) sent to this office vide above
referred letter. R

The identified land has been surveyed by local Tehsildar, Desuri along with -
Assistant Conservator of Forest (Kumbhalgarh sanctuary), Sadri and Range- Officer
(Wild Life), Sadri. The land is situated 100 meter from Kumbhalgarh sanctuary
boundary. The facts in the matter are as under:- . . '

] . - . .

1. After approval of the project under Rajasthan Tourism Unit Palicy (RTUP)-
2007, the above identified land measuring 1.30 hectare was aliotted on cost
to Smt. Indu Kumari w/o Shri Khushveer Singh, Village Jojawar vide
Revenue (Gr.3) Department letter no. 2(249)Rev.-3/11 dt. 26.8.11 with the
condition to get it converted for Tourism Unit/Resort/Hotel as per prevalent

.. rules.

", 2. During allotment process at District level, intent to declaire Kumbhalgarh
Wildlife sanctuary as National Park was notified on 30.11.2011 vide Forest
Department notification no. F.3(6)Forest/2011 dt.30.11.2011. Conversion of
land for Commercial and Industrial activities was also banned within one km.
from boundary of Kumbhalgarh and other conservation reserve vide Forest
Department letter no. F.3(10)Forest/2014 dt.31.3.2015. In view of these two
developments and non deposit of value of land by the allotee, on the
proposal dt.17.07.15 by District Administration, Revenue Department vide its
letter No. F.2(249)Rev.-3/11 dt. 12.10.15 cancelled the allotment of above
land.

However, it is a fact that allotee was not asked by District Administration to

deposit value of land during 2011 to 2015.

3. Before allotment, Deputy Chief Wild Life Warden, Udaipur issued NOC for
construction of Resort/Hotel to Smt. Indu Kumari vide letter no.F( )
Survey/DCWLP/Udail10-11/544 dt. 21.01.11. However, vide subsequent
letter No. F( )Survey/DCF/WL/Rajsamand/2014-15/5638 Dt.12.09.14, Dy.

Conservator of Forest, Wild Life, Rajsamand informed that the earlier NOC
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was issued keeping in view the th'en.existing guidelines and presently (i.e. on
12.09.14) eco sensitive zone'is proposed within 5 km range and within this
zone 'regulated activities including Hotels' are proposed to-be allowed at the
distance of 500 meter from boundary of Sanctuary in the Draft Notification.
During pendency of draft notification eco-sensative zone limit was extended
upto 10 km. vide Ministry of Environment and Forest, GOl letter no. F.No.1-
9/2007-WL-] dt. 31.07.2014,

‘4. As per Depariment of Forest order No. F.3(10)Forest/2014 Dt. 13.05.2016
"No Conversion of fand will be done by revenue authorities in the protected
areas upto one km from their boundaries. However this order shall not apply
to the conversion/construction of the resorts for which No Objection
Ceriificate (NOC) has been issued by the Forest Department in the past,
prior to 31.3.2015. In other cases of resorts, no conversion/construction shall
be permitted without obtaining specific approval of the State Government
granting exemption from this order".

5. In view of above facts, allotment of land afresh to Smt. Indu Kumari for the
approved project of establishing Hotel/Resort will not serve the purpose
unless and until the project is given NOC by Forest Department or State
Government as required by Forest Department order no. F.3(10)Forest/2014
Dt. 13.05.2016.

Alternatively, if NOC given by Forest Department on 21.01.11 is treated as
valid still, then State Govt. may consider issuing order for revival of allotment
which was cancelled on 12.10.15. . o

6. It is recommended that allotment of land cancelled vide Revenue (Gr.3)
Department letter No. F.2(249)Rev.3/11 dt. 12.10.15 be reviewed by State
Government treating NOC issued by Forest Department as 2.1.01.2011 still

wr

valid. —_
. Yours sincerely, I
(Sudhir Kumar Sharma) i
District Collector, Pali
No.Revenue/2018/ 1213 Dated g March, 2018

Copy forwarded to The Joint Secretary, Revenue (Group 6) Department, Rajasthan,
Jaipur for information and necessary action.

s mamAnemm e gac s o e -

3
District Collector, Pali
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10.. Summary of Recommendalions

\
. sod In Lthe *
The above recommcndallo'\, of the committee are summarised

table below for.¢asc of reference

Lmqonmsznmm;;x.. Ihe veosensitive  zone  wlony
protected area-é.'.-sho'uld pe of Heed vaell:,

&SSMDEMLQ.. 2. The widih of s zone should be as (ollows:

1. For the. nalonal porks ond tiger reserves he width of the

poundaries 0l

ecosensltlve zone should be kept 500 m.
2. For the;followlng vwvo protected sreas, nod ecosensntlve zone
needs to be declared for the reosons speclfied:
a. Chambal Gavlal Sanctuary: The sanctuary extends to one
"kllometre on elther side of the river, so a sufficient width
dlready has becn notltied as sanctuary 10 protect M‘"
g_hadla_l and ossoclated  specles  such  as crocodne"

dolphlins, and turlles. i

. b. Desert National Park: DNP s notlfied as a sancluary, and vﬂ%
' corﬁprlses 3162 so km of area which is large €nough in ’ 5
: it

7

Itself. Activities such os mining and other destructive
actlvities are not present around it and land use around it
Is largely compatitle «».th the conservation of wildlife and

(7o

AT

other blodlversity. Mc ecosensltive zone s therefore

T R et e f

requlred :
3. In case of Mount Abu wiislfe dnctuary, the town area Is already:
In the process of beirg nclitled as gcosensitive zone by the
Environment Departmoent  separately, and  therefore no
ecosensitive zone needs 1o be notifled slony the innar boundary . ¢
' of Mount Abu wlldlife Sanctuary ruhnlng along the town, On the MML
* outer bdndary, however, an ccosensitive zone of 100 m widt ¥s . '

SRgine e

proposed. :
La. For all other protected oreas, the ecosgnsitive zone should have
| 3 width of 100 r,
Wm All deveicpriental activities In the ceosensitive
sone should be elther prohinited or regulated as frought out in the
table below. e ST & e !
riores et W
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, / Table « llucu‘llit.lun ol Ulltarant davalonmantal activiting Insigg (i
, v : ’ - etosentitlvae zong ’
S L . P e e
“I"Human , nropa:

Ragulntlng nropouay

Activity Typa
. For ExIsting

: ror Naw .
' Mining Arezs‘slrendy broken in evisting lones Ho new minlng should by -
§ may bo prrmitted o be nined Tor tha | granted within the exﬁ%'r{ 2005 & TE
current [easa peded. Ha frean Tand may aeassntillyve sane, '»ZEF‘“ el '
: hn broken, tﬁ“é‘{ gia
o | Industry Tha exlsling InCustrizs may b No atw vir-poliuting ang 4
, permitted o oparate rravidey they fuitil WB!OF'DDHUUng Industey
- the espocial envirormantal ysfaguards | should ba allowad in the
“ ' listod 8t para 1.1 t0 1.6 on p 23 of tho scovansitlve tona,
Annoxure.
- . o ’
Habltatlon and | These habltallons wiki ire No tand cenversion for the !
settlements ecosensitive tone shouid Fe made o PUIPOSL of estiblishing new
g 1
"8dopt the ravi-onmestal cafesuards villages, townships, !
mentioned at para 7.0 to 7.8 onpage . |industries, commarclal 4
26-27 of the Anngwure establishmaents,ete, may be
' sllowed within the *
ccokunelilve rona,
Roads and Tho Natlonsl Vighway Autnoddly or other | No new raads 2and highways
_’| Highways aQency royponstble (37 the “ighways may be constructed passing
should construct a 'crce on bols fianks | throuph tho ecosansitive
of the highweavs passiag theougn the zonge,
ecosanyltive rong, =nd pul up
slqnboard's for Indica'ing a s'lence zone
s0 to avold nalse caused Bv hanking of
vohlicle horns
Hotels and Existing hotris tny S¢ he rzosensitive No new hotels should be W
tourlsm tone should na reaut-=d s treat thelr tonstructed in the \
offiuant thror.gh ST navi~g a tactlary teoxonsitlve nne. Howevet,
teeatment sr 3 the i-aaled clfuont (8 lo | ledylng faehtitiey conslstant
N be rousad fo’ tollels and gardening thus | with thu ecolourism palicy w
f 1 malntalning status af 2ecn elfiuont, rmay b p(lrmllEed vith prior
- consent of the district fevel
commitiee. \
: The above recommendations should be read along with the relevant
: ' acts, rﬁles, and regulations thot arc mandatory by thelr own virtue.
LI .
R The enclosed annexu e 15 an integral part of the present report of the
- committee. \ .
L - ‘
N , : )
. —
(72 nzuwnh A0,
oG A S Brar
(R N Mehrotra! (1 7 Goyol) (A5 Brar)
. " Member
Cholrperson rember ¢
i
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THE GAZETTHR OF INDIA l".X'l'R/\()RDIN/\RY
MINISTRY OF ENVIRONMENT AND FORLESTS
DRAFTNOTIFICATION

New Delhi Dated

I he Kumbhalgarh Wild Life Sanctuary is situated in Tragile
ceasystem ol the Avavallis. The Kumbhalgarh Wildlife Sanctuary is
Q) Kms North of the beautiful 1 ake City Udaipur and exteneds in
tiree revenue district viz, Udaipur. Pali and Rajsamand.

Geographically this sanctuary is situated bctwccn 73" 10
739307 last Longitude and 25°00° 1o 25"0° North dluudcg
Kumbhalgarh Sanctuary was declared as wildlife Sanctuary vide
Government ol Rajasthan Notification No F/C (2) Rev. /147 dated
13.7.1971 under the provision of scction18 (1) of the Rajasthan Wild

lile Protection Act 1972, Total geographical arca of the Sanctuary is

Lo 610,528 Sq.km.

Ve iy

AND WHEREAS Kumbhalgarh wildlife sanctuary has a varied
habitat & diversificd fauna and flora is present over here, The Sloth
Bear. Leopard, IHMyena, Jungle Cat. four hormed Antelope,
Chinkara, Crocedile, Grey Jungle Fowl cte. are important faunal
species present in this sanctuary.

AND WHEREAS Kumbhalgarh hills form the catchment ol many

.r.i\rcrs:'.';ind, nallahs, Run off from Kumbhalgarh catchment is

drained out by numecrous nallahs which further join regional river

systems.

AND Wl]l RJ /\S considerable adverse cnvironment impact has

been cau%d to excessive degradation of the environment with

exceessive ,gm/.mg loss of tree cover, soil crosion cte. There by

cndangcriilg natural resources of the sunctuary, both lora and

fauna, 3 005 F T
1 3
Qwaa LSl f ,,ﬂ; o

W 9 S '
|y o, VAR ¥l TR
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AND W REFAS I s neeessary fo conseve and protect the area
from ceological and environmental point o view:

_;\Nl) WHERFAS,  the Central Government proposes 1o notify
arious sones up Lo five Kilometers Trom the boundary of the
Kumbhalgarh Wildlife sanctuary which are claborated further in
(his dralt notitication in the state of Rajasthan, as *Lco Scnsitive
Zone' (herein after called as the Eco sensitive Zone) in exercise of
the p.mvcrs conferred by sub section (1) read with clause (V) and

N

clause (xiv) of sub scetion (2) of scetion 3 of the Environment

.{i‘fo&clion) Act, 1986 (29 of 1986) and for that purposce herehy

‘puiblished: this dralt notilication as required under sub-rule (3) of

the rule 5 of the Vnvironment (Protection) Rules, 1986. For the

' inlbnnalio'xi‘-of the public likely to be affected there by: and notice

is licrchyfgj\"én that the said draft notification shall be taken into
c'onsidcmﬁ()h on or afier the expiry of a period of sixty davs from
the date _-.(m' which copies of the Gazette of India containing this
draft notjﬁcaliou are made available to the puhli(-::

AND WI‘iERBAS. Any person interested in making any objections
or suggé;sfion on the proposed directions contained in this drafi
notiﬁjc:atim, may do in writing for consideration of the Central
Government within the period so specified through post to the

Secrctary,’ Ministry of Environment and Forests. Parayavaran

Bhavan, C.G.0. Complex. Lodi Road, New Delhi - 110003 or

electronically at e-mail address: cnvisect@nic.in.

e R AR
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DRAFT PROPOSAL

Boundiries of the Leossensitive: Zone: (i) “The said eo
\L‘n\!ll\ ¢ scone vovers the entire arca ol Kumbhalgarh Wildlife
ﬂ.mulum v, which includes the area of revenue village inside the

umblmh_mh Wildlite Sanctuary, adjoining Forest arcas, and
all- 1hc rea that falls within 0 10 5 Kms. (depending on zones

Lecxdcd for various activities in this draft notification) widc

strip from the outer boundary of the Forest area of the

~

LN

v\

T A
g

Sanctuary, fThe map of the Eco sensitive zone with depiction of
activity bused zonal demarcation is at Annexure-A. The list of

villages i the Feo sensitive Zone is at Annexure B,

2. The Zonal Master Plan for Fco-sensitive Zone:-

(i) The Zonal Master Plan for the FEco-sensitive Zonc shall
prepared by the State Government within a period of two vears
from the date of publication of notification in the Official
Gazette and approval to the Central Government in the Ministry

of Environment and Forests in the Government of India.
(i1) The Zonal Master Plan shall be with due involvement of all
concerned Statc Department. such as Environmenl. Forest.
Urban Devclopment,  Tourism, Mumcmal and  Revenue
Department and the Rajasthan State Pollution. (,omrol board for
integrating environmental and ccological considerations into it
and shall provide for restoration of denuded arca. conservation
of existing bodies, managcmcnt.ofczuchmcm arcas. water shed
management, ground sater management, soil and moisture
conservation, needs of local community and such other aspeet of

the ceology and environment that need attention.
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(iiy The zonal Master Plan shall demarcate all the existing
Village settlement 1ypes and kids of forests, Agricultural area,
fertite L, green areas, horticultural arei, orchards, Takes and
other water hodies and change ol Tand use Trony green use such®
as archards horticultural arcas agriculture parks and other like
places 10 non green uses Jhall he permitted in the Zonal Master
Plan according to the regulation ol activities in the Eco-sensitive
soncas provided in this draft notilication, ‘ '

(iv) The Zonal Master Plan shall be r_cl'crcnc.c.ducumcnl far Sute
[evel Monitoring Committee for any decision 1o be taken by
them including consideration for relaxation,

(v) Pending the preparation of the Zonal Master Plan for Lico-
sensitive zone and approval thereol” by Central Government in
the Ministry of Environment and Forests, all new constructions/
activitiesin the Feo-sensitive vone shall be allowed only afier the
proposals are  scrutinized according o provisions ol this
notificationand approved by Monitoring Committee. |

(\i) The State Government shall prc:scribc-addi[ional measures.
if necessary in furtherance ol the objectives and Tor giving effect

to the provisions of the natification.

3. Regulation of Activitics in the Feo-sensitive zone;
[, Industrial units :- (i) No new polluting including explosive
“industry shall come up within 5 km, from the boundary ol wildlite

“oosanctuary Kumbhalgarh,

(ii) No new explosive godown shall be establish within 1 km. from

the boundary of wildlile sanctuary Kumbhalgarh.

T (i) No new Wood based industey including saw mill shall be

establish within | km. from the boundary of wildlile sanctuary

i a@ﬂyggg?@ | \{\/
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(i) No new Wood based indury mcluding saw mill shall be
eotthhish withm T kme from the boundary of wildlite sanchuary
Kumbhalgath

(iv) No major hydro clectric power project shall be permitied to
cxtablish within 1 km. [rom the houndary of wildlife sanctuary
Kumbhalgarh 1eossensitive Zone,

(v} Renewal energy source like solar and wind energy shall be
allowed within T km. ol eo Sunsitive Zonce from the boundary ol

wildlife Sanctuary Kumbhalgarh.

t4

Quarrying and Mining :- Quarrying and Mining activities shall
not be allowed up to 1 Km. from boundary of Kumbhalgarh
Wildlife Sanctuary. However, the Monitoring Committee or any
officer authorized shall be the authorised it may grant special
= 2. permission for limited quarrying of materials required for the
construction and maintenance of local residential housing and
government  devclopment works from non forests arcas. no
quarrying shall be permitted on steep hill,
Explanation :- In this notification, “steep hill slope™ means a hill
stope with a gradient of 20 degrees or more
'3., W'zztef '_3-(i) Extraction of ground watcr for commercial purposcs
_ shall nbl '.be, allowed with in | km from boundary of the
‘Kumbhalgarli Wildlife Sanctuary.
. (i) All step'sA-;'sha‘lll'bc taken to prevém contamination or pollution of
water, including from agriculture activitics,
(iif) Han'cs-'tihg of rain water should be actively promotc(i within |
Km. i'mm‘lhc boundary Kumbhalgarh Wildlifc Sanctuary.
4 lourrsm s (l)Iourl.sm activities shall be as per the Tourism

Master P!an which shall emphasize on ccotourism, cco- ~cducation

and (,w-dcvdoplmm and be prepared by the Department of

-S“J«rm-.
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Lourism in constltation with the Department of Environment and
porest and shatl be it component of the Zonal Master Plan, '

(i) Al new ourism activities, developments tor tourism and
expansion of existing fourism activities shall he reguolated wnhm
spp mt of I\umhlm!r' wh Wildlife  Sanctuary. Eco-friendly

resorte/lotels can be he permitted to come up in this zone with

Ql"])riﬁ'ill ol'u competent Authority.

(iif) Ac'livilicq refated to tourism like flving over ol hot air balloons
shall be- pclmmul afler getting approval from Competent Authority
within 1 l\m 01 Kumbhalearh Wildlife Sanctuary lico-Sensitive
Zone arei,. .

{iv) the 1L;n'éing of premises of Hotels and Lodges within -+ | Km,
shall be {)érmittcd within Kumbhalgarh Wildlife Sanctuary lico-
Sensitive] Zone arca by the Monitoring Comimitiee or any officer
authori'zed gby Moniioring Commitlee .

Natm;z'l_i_ ‘Hcritage i~ The sites of valuuable natural heritage in the

Eco-=sensitive Zone shall be identificd, particularly rock formation.

“waterfalls, p'ool.s. springs, gorges, groves, caves, points, walks,

rides and the like and plans for their conservation in their natural
setting shall be incorporated in the zonal Master Plan dnd Sub-
zonzl Master Plan. Strict declmw shall be drawn up by the Qtdu,
Government to discourage construction activitics at or ncar thesc
sites including provision of tourist facilities, Development or
construction activitics at or around the heritage sites shall be
regulated under the statutory provisions of the State Government,

made in accoerdance with the Model Regulations for Conservation

of Natural and Man-made Heritage sites formulated by Ministry of

Environment and Forests in 1995 and as amended (rom time 1o

time,

»3{(\

31‘ )“ H\ -

O

7 9

=T A, ?F-ﬂ?:'“" MW
| .-Wﬁ“ 3


Admin
Rectangle


i Pt A

\ . :\)ml-.'“"‘d.‘-' peritaue = Buildinps, structures, '.\'rlil'ucl.\'. arcis and
. prccinclh‘:_?.“‘. historical. architectural, uuslh?l'uul' and  cultural
«:iuniﬁ&ﬁ;cfc chall be identified in the Leo-sensitive Zone and plans
h:, (l:ub:il" ;nnsmﬁ\'minn. particularly their exterior (and wherever
dccnil&i approprinte theit interiors also) shall be prepared and
(n:m;pnrul'cd i the Zonal  Master Plan. Development  or
cm;slme-t'idn'ucii'\'ilics at or around heritage site shall be. regulated.
2 Trees i- (1) There shall be o felling ol trees or manufacture of
Charcoal ,on  Forest land  exeepl approved  in working
. plavmanagement plan.  Velling of trees. including  species
) exempted.-on land other than forest land shall be as per procedure
Jaid down under the relevent Act rules.
(i) Villagers shall be allowed to colleet dried woods as head loads 8
_— '; from entire Eco-sensitive zone for their domestic use.
@iii) Use of firc Wood by Tlotels, Restaurents and any other
Commcrrcilal setup shall be banned within 1 Km. from the
boundary of Kumbhalgarh wildlife sanctuary. .
8 Use of Plastics - No person shall use plasiic bags within
Kumbhalgarh Wildlife Sanctuary Eco-Sensitive. Zone area and.the
Sanctuary / Forest area.

9 Discharge of scwage and cffluents: No untreated scwage or

g

effluent shall be permitied to be discharged into any water body or

, forests within the Eco-sensitive Zone.
(-lﬂ,n ]ﬂ-nz‘i..i-u‘:’

10 Solid Wastes: - (i) No buming or incineration of solid wastes

shall  be permitted.

(ii) No solid waste shall be dispsed in to any water body. river,

natural spring clc.

12 Sign Board and Hordings :- Signage within Kumbhalgarh
Wildlife Sanctuary Eco Sensitive Zone will be alfowed but Hoarings
can be crected with prior permission of Monitroing Commitiee or any
“
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(Tiver quthorized Monitorng Commitice,

U] s

. widenigs of Roads = Widening and construction of Rounds passing
duentgh non forestareas and fallingin Kuwebhalparh Wildlire

Sanetary Feo Sensitive Zone shall be permitied,

6 Monitoring Committec:-

[ The Central Government hereby constitutes @ committee to be
called the  Monitoring Committee to monitor the compliance with

the provisions of this notification,

2. The Monitoring Committee Shall consist of not more ten members

and the Chairman of the Monitoring Committee shall he Collector
Rajsamand and the other members shall be -
() Avrepresentative of the Ministry of Environment and Forests,
Government of India: . '
(i) senior Town Planner of the Area:
(iit) onc cxperte on the lLco-sensitive Zones nominated by
Government of India; '
(iv)  Two local residents / people knowledgeable about the
region to be nominated by the Government of India.
- (v)  Two representatives of Non-governmental Organizations

working in the ficld of environment (including heritage

conscrvation) to be nominated by the Government of India:

<. (vi)  Assistant Director (Tourism), of the arca:

. . . (vii) Regional Officer, Rajasthan State -Pollution Control

Board,Bhilwara : '
(viii) Dcputy Conscrvator of Forest Rajsamand/ pali/Udaipur
" (ix)  Deputy Conscrvator ol Forests (Wild Life), Rajsamand as
.' 'thqmcmbcr secretary;
. The power and functions of the Monitoring Committee shall be

festricted 1o Monotring the compliance of the provisions of this

. notification 0‘11:1)'-.'. 2005%\%?\*&?\'
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I he Aonitoring Commitiee: maty - also invite representatives or
! “ enpLrts from concerned Department or Associations (o assist in its
! deliberations depending on the requirements on issue Lo issuc
hasic. '

e Chairman or Member Seerctary ot Monitoring Committee or

i

any  offieer authorized by Monitoring Committee  shall be
competent to file complaints under seetion 19 of the Environment
(Protection) Act. 1986 Tor non  compliance of the provisions of
this notilication

: .. 6. The Monitoring Committee shall submit its annual action taken
. ) M ! Ya ~ Y "y M
et Teports by 317 March of every year to the Forest Department

Government of Rajasthan.
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| ©Oflice Dl/]‘nnupal ( hiel Conservator QO Forest & Chicl Wild 1ife

| ‘ S Warden, R.u Jaipur,

| N ' L Date 20Q5%'a€€, i
. 'a; . m ‘ 3 \gﬁa

Seeretary,

[-oresl l)cpnrlmunl
Gl Orlln_mutlmn
Seeretarint, Juipur:

Sub ; Submission O( proposils to the states for declatation of Eco- qcmmvc /Zane
around national parks and wildli-e sanctuaries
Ref - GOI Icller_Nn -0/ 2007-W1-1 cated 31.07.2013
TR

Kiéull)' find ‘enclosed a copy of leter of Dr. 58.Garbyal, ADG, Forests (Wildlife)
MoLF, C Ol It has been intim:ited that the Ministry of Environment & Forests (MoEF)

&ﬁ% 18 mkm a decision that.the umc limit for submission of proposals for declaration of
,-; ey mvc Zones (ESZ) around National Parks and Wildlile Sanciuaries fixed carlier as
—

—_—

15.07.2013 072093 will hot be be extended ﬁu'thcr 'md a dcfaull area of 10 KM from lhc boundary

will be thc eco sensitive zone of‘ such rolcctcd arcas for hich pr uposnls have not been

lonwardc.d to GOL. In casc of PA's for which proposals are received in MoEF, the default

—

arca of 10 KM will continue till the ESZ is finally notificd.

ll;is requested that the proposals Stlgllwimr declaration of ESZ may kindly be

—_—

farwarded to the GOI al an carly dale so that the ESZ may be got notified, 1t is ulso 10 5

[—

mlorm that FSZ around all the protected areas will be 10 KM around (he boundary till the
- ——— .
F/s ngtified by GOI. '

hal®
Rt L
T
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'tljnv A3 sbove AT \ Yours sincerely,
Wwﬁﬁr“ e P k) .
f‘f.' | “'I)’GL f} \ : . e
o ‘ ".'J’C\ l | " (A.S.Brar)
?/!'(’ \ Addl Pri. Chiel Conservator of Forest
guLh” ﬁﬁo\} e & Chicf Wild Life Warden ,
A Y’ T i Rajasthan.Jaipur
7 Yoopy to the following for lnf()lmmlon -
I. Chicl Conscrvator of Forests, Wildlifc lodhpln/ Udaipur/ Blmratpur/ Kota/ Jaipur
2. Conservator of Forests, STR , Alivne
VA 3\{ 53-5S e
(AN -8R Addl Pri. Chief Conscrvafor of Forest

//]\ ;\' h\\:\ :‘;.9 )("F C\.)L U({na J’)Lh\f /c/‘v{/{‘o- (S. Cthf\Vlld Llfc \Vﬂ] dcn
o \,‘%‘“){:”"\*}’ ot Aoy S ?1# Rajasthan Jaipur
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- : ,(] p —\Q Gav cmmun of Indin
’l D R dinistry of Environmeat and Foresis
; ¢ R oA {Wildlife Divizion)

Paryavaran Bhawa;
CGO Coamplex, Lodhi Road,
New Dethi-110003

, 3 / shesfok ok

No 1-9/2007- -WL-I
h utr! %) J Juty, 2013

All !hc Chiief Sccretarics,
i ‘ All xhc Chief Wildlife Wardens,

All State/ Union Territorics,
’ Gmlcrnmcn( of India,

4

Sulbt  Submission of proposnh to the States for dcchmuon of Eco~-sensitive Zonces
" around National Parks and Wildlife Sanctuarics. .

Sir, | ' ' - . : '

Relerence is invited ‘to this Ministry's lcttcr,cpf even No. 1-9/2007-WL-1 dated 17
e . May, 2013 addressed o the Chief Secretaties,and, Chief Wildlife Wardens of all the States and

"R ()7, whercin this Ministry had given dme dll July 15'“ 2013 to all the States for subrmrussion
' of mc proposals/draft notification for Ecologically Sensmvc Arcas around the Natonal Patks
and Wildlife Sancruaties. So far, propos:ds in respect of about 450 protected arcas have-been.
ceceived in dus Ministey. Tt has now been decided- by this Ministry ot tg qxtcnd the ume
Lt WUR ared.of 10 ki from the boundary will be the. Eco- Sensiave
zonc & -wwgr which, p%}w%{;rwm:d [‘M
for which proposals ate received in MOEF, the default 4rea o ke will contnue dll the
532 is finally nouf'cd Existing regulation will continué in respect of such area.

This issues with the approval of competcnt authority.
’ Yours faithfully,

I

: (Dr. S. S. Garbyal)
S Additional Director General of Forests (WL)
f{m\’. Cuopy to:

i Director, RE Division, MoEF.

I

2. PPS wo IGF (WL), MoEF.

3. PS o DIGF (WL), MoEF.

4. 'The!NIC Cell, with a request to kmdly upload-the same ‘on the ofﬁcml wcbsm. of the
. Ministzy.
' . Ercall EY Sl 'ﬁﬁ‘(
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ANBEXURE: .,

Laufaf 18s Starenaas forw ey prpreeate have fign hren gegeis ed .
o : - —'-~" o ;::::llv eof 1WA fnr whie o prapreesls iave et beon ceevived T -“T‘l;'.“;v.!- 3
e b e st = i f1eopoesic
R P tors DYYRYTINNN CAUADR: MR PR PR ——— - T
: - m Alsina w.. el Bt e e e e, L
‘ - P S T
TP T ket LT }T‘_-...--.;:t.'—_ T e T o e e e .
f b ,._.;‘-“NN‘- hitowila \-:;,hm,. W J Hite Nangfasey o
. l.‘y“‘ﬁ'.‘-’.[u- .|~ Woahidhfy Yovnc gy - -
’ o "_‘":*""""""""“ ‘ Voalinikt Noeojoval Pk 1
i e BN e e i Niseon (Liull of Kachchih) Nannaal fak
l (mn MNaniln .\"llllllr( Sanetuney
i ) Coagey Grent Disdian Boseand Wildhife Mancruaey
; (v} I Tigelpadh Newe Neverve Waldlife Sanetuary
' ) Jambugodhs Wildhfc Ranctusey
: (o Jessore Waldhife Saneguary -
i ) baba Cliean Tndian Buerad \Widhife Sancniary
" 1 Couperey {ad Kachehh Deeert Wildhife Sanctusry 15
() I hypadiya Waildlife Ranctoary .
1 ) Black buck National Park ™
1 - (%) Nal Sprovar Bid Wildlife Sancrusry,, L .
S | pusry, .
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HIGH COURT OF JUDICATURE FOR RAJASTHAN AT
JODHPUR

D.B. Civil Writ Petition No. 10096/2021

Rituraj Singh Rathore S/o Sawai Singh Rathore, Aged About 31
Years, 371, Marg 19, B Road, New Bjs Colony, Jodhpur

----Petitioner
Versus

State Of Rajasthan, Through Principal Secretary, State Of
Rajasthan, Environment Department, Jaipur.

Principal Chief Conservator Of Forests (Hoff), Aranya
Bhawan, Jhalana Instjtutiopal Area, Jaipur

Chief Wlldllfe S Warden,7 ‘LAranya\. Bhawan Jhalana
Instltutl@nalArea Jaipur. :

4, Chief_ Conservator Of Forest (Wildlife), Udalpur
5. Deputy Conservator Of Forest, Wildlife, RaJsamand

‘»e

Syteer ---—Respondents

S

For Petitioner(s) P Mr uthuraJESmgh Rathore, petitioner
o‘ B

o »? :
For Respondent(s) /M 5 . “M S c’:l{eepAShah Senior Advocate-
R :;Mg,fasmsted?by Mr. Abhimanyu
A .h:R \ 7 fa{”v
c'harya Senior Advocate,

HON BLE MR.}JU :
U2

16/03/2022

ey <y
The instant v:/’(r“lt;?)ertl:ltlon in i\ nature of Public Interest

Litigation was preferred by the petitioner Rituraj Singh Rathore
being aggrieved of the construction of road and apprehending
environmental threat to the eco-sensitive Kumbhalgarh,
Goramghat area, which falls within the Kumbhalgarh Wild Life
Sanctuary.

While entertaining the writ petition, by order dated

05.08.2021, the construction of the proposed road from Van Path

(Downloaded on 21/05/2023 at 07:44:53 PM)




438,

Gomthara to Goram Mandir was stayed. By order dated
08.12.2021, the scope of the writ petition was expanded and the
learned AAG was directed to place on record the
developments/construction activities, which have taken place
inside the Kumbhalgarh village and to apprise the court whether
these constructions were made in violation of the Reserved Forest

Guidelines. Simultaneously, this court affirmed the stay on the

r
I

proposed works sought\to\be\undei'taken by the respondents as
follows:- \il' ; e

t
N 2
N

o

3. Guest\Room, Goramghat,

4. Constructlon of Waiting Room,
7. Forest Path from Gomthadgv

Sanctuary. Accordlngly,' | ‘this court l;es’oralned all construction
activities being undertaken within a distance of 1000 meters from
the boundary of Kumbhalgarh Forest Reserve.

In the reply on behalif of the State filed by learned AAG
Mr. Shah, it is asserted that the respondent Forest Department is
only restructuring the path that already existed through pitching

with dry stone kharanja in stair form and that too from Gomthada

(Downloaded on 21/05/2023 at 07:44:58 PM)
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to Goram Temple and no motorable roads are being constructed
by the Department in the protected forest area.

During the course of arguments, Mr. Sandeep Shah,
learned AAG, agreed that after issuance of the notification dated
31.03.2015 by the Forest Department, all new construction

activities within the periphery of 1 km. from the forest boundary

of Kumbhalgarh Forest Reserve are prohibited. No conversion can
\( A \j J i AR
be allowed on Re ent e, lands ‘falllngfwtgjn;thls area. No fresh
” \ 7

AR
tourism act|v1t|es are being permitted under/t/he Rajasthan

kS /)

Tourism Guest House Scheme, 2020 because Kumbhalgarh is not
= F,.

‘~:r

a Municipal area and the scheme applies only to the Munlc1pal

areas in the State of Ra]asthan“‘ﬁ” 2

a{/‘ "‘iyk\)\r \\

{\}4
Certain appllcatlonsﬁfe@odlﬁcatlon in the interim order
?‘W ’*”a’J f.""'” P

and the lmpleadmen i je\‘goﬁbe ﬂ}kvy “Dr. Sachin Acharya,
5 %Ef A
;5‘1;@5?’?; ?\*,K’x”»

learned Senior Advocat dilearned.'co) ounsel Mr. Rakesh Arora.
\VS\,":Q o %/)/@;"5{ l‘f:')t Te
?"*"“{'/5"@%:(%{&;3-\&%>7{5@w"’Y

After hearing the argumgnts adva ceduby the petitioner and the

I
learned counsel representmg{;tl‘é'e Ke% %dents and the applicants,
Ay ﬂgﬁ, AN
{;\““

g/;-r-

X

’-il‘nf‘fri,?,
‘\’\‘lihi S
e ﬂU{*r:g%me ou)

;{1751[& ‘]l\
we hereby direct that A\\% /‘%‘{ : J‘L oy
'{ékff‘\ ( i
litoring Committee” headed by the
District Collector RaJsamand and DEO apd two persons from the
TR HaE

h AT % 5 4(‘/
Civil Society, who shall ‘be mg:lucted by ‘the Collector, shall be

formed to monitor the entire situation in relation to environmental

issues of the Kumbhalgarh area.

2. As per notification dated 31.03.2015, all new commercial and
other construction activities shall be prohibited within 1 KM. radius
from the protected forest boundaries. In case, any construction

activity is essential for repairs, maintenance, etc. within the said

(Downloaded on 21/05/2023 at 07:44:58 PM)
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periphery, it shall be undertaken only after taking permission from

the competent authority/Monitoring Committee.

3. As regards the commercial construction activities
commenced prior to the enactment of 2015 notification and in
cases where NOCs were granted prior to coming into force of the

said notification and the same are in force/renewed after coming

A e 2
\ P o

¢
4, The Monltorlng Committee shall ensure that strlngent action

warranted by law is taken against unauthorized commerc1a|

activities taking place w@pﬂi KM\ radius from the protected

’f L
4' i," R
"

boundaries.

5. The Tourism Pohc;}(yﬁ@
)/ '

~ «nm«

,,“/ 3{, t, \fn ‘1‘/
of the State of RaJasthan v M

.k ‘;‘;
LA
epliamiaintenance and repairs)

6. Construction actl’l
G R0

shall only be allowed_ w hF appro ] —
y (m@—g—'j:mé llj%l? rval of the Monitoring

Committee and the local body concentled for areas, which are
beyond the periphery of 1 k.m. from the protected forest

boundaries.

7. Construction of pathway from Gomthada to Goram Temple
and Gomthada to Goram Ghat shall be permitted in accordance

with law applicable.

(Downloaded on 21/05/2023 at 07:44:58 PM)
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Commercial tourism activity shall not be permitted in
the residential premises except those, which have been sanctioned
as per law. No commercial activities shall be allowed on the lands
recorded as forest areas except with the consent of the Forest

officials in accordance with the Forest Conservation Act, 1980.

The ad interim stay order dated 08.12.2021 is confirmed and is
made absolute subject to the above relaxations.

~ 1 7o
. g INL = s .
The writ. “pétifion is édlspofsggg” of with the above
TN % E " s .
Sy CE
L . '
observations and-directions. N A
N Y’J ) - g
o ¢

N
AN

Loy i

F\) /»'h

(VINOD KUMAR BHARWANI),J (SANDEEP MEHTA),J

120-Pramod/~

Wy

(Downloaded on 21/05/2023 at 07:44:58 PM)
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HIGH COURT OF JUDICATURE FOR RAJASTHAN AT
JODHPUR

S.B. Civil Writ Petition No. 2772 / 2016

Smt. Anju_Garg w/o Shri Umesh Garg, aged about 48 years, by
caste Garg, resident of 27, Shubham Complex, Sector-4, Hiran
Magri, Udaipur (Rajasthan).

----Petitioner

Versus

1. State of Rajasthan through the Secretary Department of
Forests, Jaipur.

2. Principal Secretary, ’IoiﬁrISmff ‘Def'partment, Government of
Rajasthan, Jalpur o s .

3. Director, Department of Tourism, Jaipur.
4, The Collector, Rajsamand.

5. The® Sub Divisional Officer, Kumbhalgarh, District RaJsamand

dlife, Rajsamand.

----Respondents

For Petitioner(s)

Mr :;Bhavn Sh;arma

For Respondent(s) : Mr. S S ‘”Ladhrecha-AAG assisted by

HON'BLE MS:3UST:

p o
| o
24/01/2018 /

The prayer in th?E?EEEEt:er;Eéiﬁlon is to set aside the

impugned order dated 18.02.2016.
Reply has been filed.

Along with the reply, order dated 13.05.2016 (Annexure-

R1/2) has been placed on record vide which it is specifically

ordered that the order prohibiting any commercial and industrial

activities within 01 k.m. of the boundary of the protected areas

[
e -

1
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shall not apply to the converSIon /construction of the resorts for

which No Objection Certificate (NOC) has beep issued by the

[cw-2772/2016]

Forest Department in the past, prior.te.-31.03:2045. Admittedly,

- —men o

NOC was granted by the Forest Department ltself on 23.03.2013

much prior to 31.03.2015.,

From the above, it is evident that the very basis of the
impugned order dated 18. 02 2016 does not stand. The writ
petition is accordlngly allowed Impugned order dated 18.02.2016
is set aside With..~|i‘berty to the Collector, Rajsam‘and to process the
appllcatlon‘dated 19.02.2013 afresh in view of the order dated
13.05. 2016 (Annexure-R1/2) placed on record by the State itself

with their reply.

8-

The needful be'.done’ o]

2

J}f:m

S
padl
) ‘

order.

arvind/92
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HIGH COURT OF JUDICATURE FOR RAJASTHAN AT
JODHPUR

S.B.Civil Writ Petition No. 2772 / 2016
Smt. Anju Garg
----Petitioner
Versus

State & Ors
----Respondent

For Petitioner(s) : ;:Mr.sk\éuéév Méﬁééfﬁ@érjf;

N s

~ HON'BLE MR. JUSTICE SANDEEP MEHTA
- Judgment / Order
18/01/2017

=AY .
ﬂ,qn;\r;:»p‘rays for and is granted

four weeks’ time to filesrejoind
, NN

(SANDEEP MEHTA)J.

[tarun/
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HIGH COURT OF JUDICATURE FOR RAJASTHAN AT
JODHPUR

S.B. Civil Writ Petition No. 2772 / 2016
Smt. Anju Garg
----Petitioner
Versus

State & Ors
----Respondent

For Petitioner(s) : «Mr. l§ha‘v1t Sharma iAo

For Responde&t’é), :}“’ None present.

X

= “HON'BLE MS. JUSTICE NIRMALJIT KAUR - .

3

08/09/2017

7
None is present.

put up on 05/10/2017.°%,

sanjaysolanki,pa
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1 message

Karan Sokhi <advkaransokhi@gmail.com>

Karan Sokhi <advkaransokhi@gmail.com> Tue, Jul 25, 2023 at 7:23 PM

To: "rkhuranalegal@gmail.com" <rkhuranalegal@gmail.com>, hasil jain <advjain25@gmail.com>, secy-moef@nic.in,
csraj@rajasthan.gov.in, pccf.raj.forest@rajasthan.gov.in, dsrevenue@gmail.com, ce.wr@rajasthan.gov.in, rajpal@nic.in,
pccf.cwlw.forest@rajasthan.gov.in

Cc: Tarandeep Singh <adv.taransokhi@gmail.com>, Sanjay Khanna <advkhanna2002@gmail.com>, Sulacha Prasad
<sulachaprasad@gmail.com>

Respected All

PFA List of documents filed on behalf of Respondent no.8 to be filed in case titled as SHRI BHERA LAL GOYAL & ORS.
V. MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE & ORS. being Original application no.
252/2023.

Please treat this as an advance service and kindly acknowledge the receipt of the same.

Thanks & Regards
Karan S. Sokhi (Adv)
09999116313

.D LOD -- Shri Bhera Lal Goyal.pdf
7156K
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